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Mow Delhi, the -7 -2
NOTIFICATICN ,
LGS ESTAX
1y 27T
oz 3 -?S(F.“ 0. / I ): I¥ exercise of :he powecrs conferred b

sub-scction (i) of Section 122 of the Inconotax Act, 1961 (43 of 1961
znd of all othor nouers enabling it in Laot Loholf and in modifica-
tion of notification Uo.BAl(F.do.ZGl/lZ/fs-ITJ) doted 20-2,1975

tho Central Board of Diract taxes hereby dirsct that the entrics

-t Sl.,¥o., 4 in the Schodule to the sald lotific_tion sihzll Lo
substituted by the fsllowring entries -

SCHEDULE

S..0.  _Hanae income~tox Circles, . .ds an Districig
___l_-_____ . 2. 3_0‘
‘s Special Rango, 1) Special Circle, Linpux
Kanpuz, ii) Compani- s Circle, lcanur
\ iii) Fatehgarh Circle

iv) Banda C.rcle
v) Central Circles 11X, IV and V,
Kanpur.

Wherc an Inconec-tox Circle, Vard, or District or part
thereof ‘staonds transferred ko by this ..otificcotion froa one
4 nge to another Rance, appeals arisinc out of ac g,d,¢vnts

ioc in that Incoae-taox Clrcle, Ward, or District or nart
b“:rﬂor and penaino immodiacely bolorse e date ol ihis
Jotification before tha Appellate asci.ccat Comaissioner of
iacoe-tax the lange from vhoia that Incor-tax Circla, Vard
or District or part thereof is transic:i.cd to an’ deslt with
by the Appellate .issistant Comnlssions. of Inconr-tax of tho
1 o2 o whoa that said Circle, V'ard or District or narxt
thierasf is tronsforred.

This otification shall take effrct from _ 7 -43 S
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